Iil THE CENTPAL 2DMINISTRATIVE TRIBUNAL, JAIPUE BENCH, JAIEUR.
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1, Union of Indiz through the Sscrztary to the
Goverrm=nt of India, Miniztry of Railways,
New Delhi,

e The Divigional PRailway Manajer, Westsrn Railway,
Kota,

2. The Azzistant Engineer, Westzrn Railway, BPharatpars,

w2l Ro DO LEWEILT,
ngan under
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Sljn Fam Sﬁn Shri Nr‘l Phanﬂ rezidzsnt of Villags
Di Lrl‘ .ah.l.l.clv..bl.li. a_r.xpl.)y-:l as Ga

FYI Idgah, Agra Gang no. 2, Ors
Westsrn Railway.

eve Res ondent
D RAM

Hon'klz My, Gopal Vrishna, Viss Chziirman
Hon'kle Mr, O.F. 3harma, Menber (Rdminictrative)

For the Petitionsrs eos Mr., M. Rafiq
For the Pespondzsnt eoe M, R.3, Bhadaurisa
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(FEP HON'ELE MR, S0P, ITRISHMNA, VICE Chi

Thz p2iitioners havse £ilad a Raview Pztition alongwith

an M2 for condonzticr: of dzlay,

e

2. We have hzsard the lzam:azd counzsl for ths partizs

and hawe carzfully perused the records,

2. The Reviszwu Pstition s

delay as to when the certifisd oopy of the order dated

£ Ja Bod,5d
wage rezseivald ths rzgpondenis’ covnsel, The grounds for
condonation of dslay siatsd in the applicztion Jdo not inspira
any 2onfidsnze, Morsover, reviaew haz heen sought £or the

reazons vhich £all outsids the purview oFf ordse 47 Rule 1

CRKQWH\OE the Code of @ivil Frocsdurz, If ths applizant had gyiven
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ion at thz timz of hiz apgointment,

the respondente oduld hzve initiatss

Y
jan
o
=
-3
~
oy
-
[13)
A2
I
Le]
—
.
pa}
n

pioceadings aJyazinst him on thiz allsegy:zd misoonduct.
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z to e no error appacent on the face of
and th: MA for sondonaticn of dslzy ars herse dizmd
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